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IN THEL central AOl'iIi\lISTRATI v£ TRJdUNAL

PFilNCIPAL dLi\ib'H
NE:y OE.LHI

U.A, No. 280/1991 Date of decision 9,11,1995

Hon'ble Shri N. i/.Krishnan, Acting Chairman ^
Hon'ble Smt,i-akshmi Suaminathan, Member (3)

1, Shri Jagdish Chander
3/0 Sh. Balram Lai,
working as driver goods
under Loco Foreman, Saharanpur(UP)
Qr,No, 226 8C,Rly,100 Quarter Rly,
Colony, Saharanpur, U.P,

2, Shri Tilak Raj
3/o 3h. Ram Gppal
working as driver goods
under Loco Foreman, Saharanpur, i\i#Riy,
r/o a,No,468 C Rly.Clr.ahathari Bagh,
3aharanpur(UP)

3, Shri Shankar Oass 3/o Sh.Hari Parshad,
uorking as Oriver goods
uith Loco Foreman, iiaharapur, N.Riy,
r/o Durga puri, Nehru Naoar, Saharanpur,
(U.P-)

4* Shri Krishan Kumar s/o Sh.Raj Kishore
working as goodsdriver, under

'Loco Foreman Saharanpur, N,Rly, (UP)
r/o 4Q3-K Rly,Qrs. Khalasi Line, 3aharanpur(UPj

5, Shri Shankar Dass s/o Sh.Tolla Ram
working as Goods Orivar
under Loco Foreman, Saharapur, N.Rly,
r/o C-5 Haquiqat Nagar, Neusales Tax OfTice,
Sahar anpur(UP)

6, Sh,Ram Chander s/o Sh,l*Qaroo Ram,
working as Goods Driver
under Loco Foreman Saharanpur, N,Rly,
r/o 176a/H,Chander Nagar, Saharanpur(UP)

7, Shri Keshav Qass s/o Sh.Bisshan Oass,"
working as goods driver under Loco Foreman,
Ambala Cantt.N.Rly,
r/o 470-C Bhattari Bagh, Saharanpur^UP)

8# 3h,Chain Singh s/o 3h,Punjab Singh
working as goods driver under Loco
Foreman Ambaia Cantt, N.Rly, r/o
B,i\lo,360, Qr.No, 5 Rly,Colony. Ambala Cantt,

9, 3h,i'1am Chand s/o Shri Sundar Lall,
working as Eoods driver
under Loco Foreman Ambala Cantt r/o
319 Railway Colony, Ambala Cantt,
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10, Sh.Jagmoban Lai s/o Sh.Gobind Sahai,
uorking as Goods Qriuer
uith Loco Foreman Saharanpur, N.Rly,
r/o H.iMo.2/2/0 Gali fladho P arshad
Gurduara Land, Saharanpur (UP)

11* Sh.Braham Singh, s/o Sh.Baru Ram
working as Goods Driver uith Loco
foreman, Saharanpur, N.Rly.U.P,
r/o 167/a Rly. Uuartar, Khaiasi Line,
Saharanpur, UP

(Sy Advocate none ) ,, Applicants

Vs,

1, Union of India, service to te effected
through General Manager, iMarthsrn
Railway, Baroda House,
New iJelhi.

2* General Manager, Northern Railway,
Baroda House, New Oelhi,

3, Qivisional Personnel Officer,
Northern Railway, Qivisianal Office

' Ambala Stivision, Ambaia Cantt.

(By Advocace Shri B.K.Ag,^arwal ) *• •'Respondents

Q R Q E. R (ORAL)

(Hon'bie Shri N. O* Krishnan, Acting, Chairman )

There are 11 applicants in this 0»A,

which was filed on 30,1»91 through their couhaal

Shri Uraesh Wisra, Uhen the matter came up for

hearing on 10,1,95, it .jas noticed that Shri Umesh

Misra, the learned counsel'for the applicants

had disd earlier and accordingly, we directed

issue of notices to the applicants. Since that
a

date thare has been/number of hearings when

npne appeared for the applicants though Shri B,K,

Hggarwal appeared on behalf of respondents.
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2, Ue not ic3 that on our diractions, notices

uera sant by registered post, acknouladgemant due

to the applicants on 13,1,95, The applicants at

31. Nqs.Ij 2, 4, 6 and 8 have bean served but none is

present. The acknouledgement due card has not been

received in respect of applicants at 3i,Nqs,3,5,9 and

11, In the circumstances, service oR thesa applicaints

is presumed. Notice sent to the applicants at 51,^0-3,

7 and 10 to the address given in the Q.A, has bean

returned unsarved stating in the first case that address

uas wrong and in the second case that the applicant has

left uithout address. In the circumstances, ua hold

all the applicants have been served. None is present,

3, Shri 8,K, Aggarual, the learned counsel for the

respondents submits that in the circumstances, the O.A,

ba heard on merits, as he is of the vieu that it is

only to be dismissed on merits,.We are of the view

that in the circumstances of the case, the proper

course is to dismiss the 0,A, in default of the

presence of the applicants and u a order accordingly,

4, On 1,2,91 interim direction had been issued

directing the respondents not to arevert the applicants

fro:ri the postsheld by them. This interim order ha3 been
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axtendad till further orders on 15,5,91. the

3.^, has nou been dismissed, interim orders are

vacated,,

(SMI, LHKSl-iril SyAr-lIiMMTHMN)
ME:n8t:R(3)

'rk'

(N.U. KRISHNAN)
ACTING CHKIRT'THt


